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Seen the petition. Heard Shri N.Sarkar, learned
(W ‘ | counsel for the petitioner. After hearing lear ned
MW p counsel for the petitioner we feel that this matter
can be disposed of at the admission stage by issuing
@ppropriate directions t othe departmental authorities.
In view of this we have heard Shri N.Sarkar, lear ned
counsel for the petitiomer amd Shri A.K.Eose, 1 earned
Senior Standing Coumsel, on whom a copy of the
petition has been served. The facts of this case

are that in order dated 31.12.1997 at Annexure-4

the applicanmt, while working as E.D.B.P.M., Kerada
was removed from service with immediate effect,

\ P Against that order dated 31.12.1997 he has filed

@" Mmﬂ an appeal before the Director pf Postal Services
in his appeal dated 21.1.1998 copy of which is at

@W Annexure-5. It is stated by him thq‘?f is appeal

/ is still pending and no orders on t s/\p\las«;ﬁ;}
2 D\p\ @m\(‘h nor communicated to him. In view of this the applicant
\g\ prays for a direction to D.P.E.(appellate authority)

"\ Vool (Res.2) in this case to dispose of the said appeal.
N \m“”g Learned Semior Standing Counsel has no objection to
this. In consideration of submissions made by the
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learned counsel for both sideg. this OeAe is
disposed of with a direction to Res.2 to dispose
of the appeal dated 21.1.1998 at Amexure-5 in
case the same has been filed before him within
xhe time and in case the same is still pending
withim within a period of 90 days from the
date of receipt of this orler. We make it clear
yfhat we eXpress no Opiaion';“ on the merit of the

/appeal filed before Res.2 whé is at liberty to
- dispose of the same strictly in accordance with

mles within the time indicated above.

Hand over coples of thé\o:ders to learned
counsel for both sides and ccpﬂgs of orders be
sent to respondents along with c}heies of this O.A.
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